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 Bank  of  India  Bill

 {Le.  M.  3.  Aney]
 he  las  opposed  this  Bill.  So.  I
 tequest  I  may  be  permitted  to  say  a
 word  in  support  of  the  Bill..

 Shri  0.  C.  Sharma:  What  did  the
 hon.  Minister  say?  I  did  not  hear  him.
 He  should  not  have  been  so  arrogant
 like  that.  He  should  have  replied  to
 me.

 Mr.  Speaker:  Order,  order.

 Shrt  Bhagwat  Jha  Azad  (Bhagal-
 pur):  He  has  said  that  no  point  of
 controversy  has  been  raised  by  my
 hon  friend.

 Shri  D.  C.  Sharma;  I  think  he
 should  have  been  more  intelligent
 than  anybody  else.

 Shri  T.  T.  Krishnamachari:  1  did
 not  say  that.  I  merely  said  that  I
 had  far  too  much  respect  for  my  hon.
 friend  to  controvert  his  arguments..

 Shri  शे.  ९.  Snarma:  I  may  not
 have  the  brain  of  the  Secretary  to  my
 hon.  friend  but  I  have  my  own  brain.

 Shri  Vasudevan  Nair  (Ambaia-
 puzha):  What  the  hon.  Minister  has
 stated  13  no  reply.

 Mr.  Speaker:  There  is  one  thing
 that  I  might  mention  that  these  «re
 not  points  that  could  be  raised  during
 the  third  reading,  At  the  third  read-
 ing  stage,  we  have  only  to  take  up
 such  points  as  what  effect  the  amend-
 ments  which  have  been  accepted  wil:
 have,  whether  any  other  amendmenis
 that  have  been  rejected  should  have
 been  accepted  in  order  to  make  the
 Bill  better  and  so  on.  It  is  only  those
 things  which  can  be  taken  up  during
 the  third.  reading.  What  Shri  D.  C.
 Sharma  dealt  with  were  very  impor-
 tant  points,  no  doubt,  but  they  were
 points  which  should  have  been  raised
 earlier,

 Shri  D.  C.  Sharma:  You  are  very
 kind  to  say  that  they  were  important
 points,  but  the  hon.  Minister  does
 not  think  so.
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 Mr.  Speaker:  I  agree  with  the  hon.
 Member  that  they  were  very  impor-
 tant  points.

 The  question  is:

 “That  the  Bill  be  passed”.
 The  motion  was  adopted.

 16.13  hrs.

 INDIAN  COINAGE
 BILL

 The  Minister  of  Planning  (Shri  B.
 R.  Bhagat):  I  beg  to  move:

 “That  the  Bill  further  to  amend
 the  Indian  Coinage  Act,  1906,  be
 taken  into  consideration.”

 (AMENDMENT)

 The  object  of  this  measure  is  sim-
 ple  and  non-controversial.  When  the
 decimal  coinage  system  was  introduc-
 ed  in  this  country  in  1957,  it  was  de-
 cided  to  designate  the  units  of  the
 new  system  as  paisa  coins.  However,
 as  the  coins  of  the  old  anna-pie  series
 were  to  circulate  along  with  the  new
 coins  during  the  period  of  transition,
 the  new  coins  were  called  naya  paisa
 to  avoid  their  being  confused  with  the
 paisa  coins  of  the  old  system.  It  was
 the  intention  then  that  after  the  anna-
 pie  coins  had  been  withdrawn  from
 circulation  completely,  the  distingui-
 shing  prefix  ‘naya’  should  be  dropped,
 and  the  coins  should  thereafter  be
 called  only  naisa  paisa  coins.  The
 coins  of  the  anna-pie  series  have  been
 demonetised  in  stages,  and  the  last
 phase  of  that  progress  was  completed
 on  the  1st  January,  1964  when  all
 coins  of  the  old  system  except  the
 half  and  the  quarter  rupees  ceased
 to  be  legal  tender,  As  the  old  paisa
 coins  are  no  longer  in  circulation,  the
 time  is  now  opportune  to  drop  the
 prefix  ‘naya’  from  the  naya  paisa.  It
 is  proposed  to  redesignate  the  naya
 paisa  coins  as  paisa  coins  with  effect
 from  the  lst  June,  1964.  I  would.  how-
 ever,  like  to  make  it  clear  that  the
 proposed  paisa  coins  will  retain  the
 shape,  size  and  weight  of  the  naya
 paisa  coins  which  they  replace.
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 There  is  also  no  material  change  in
 the  design  of  the  proposed  coins  ex-
 cept  that  in  the  place  of  ‘naya’/‘naya’,
 the  face  value  of  the  coins.  in  the
 Hindi  words  will  be  shown  in  addi-
 tion.

 The  change  in  the  designation  of
 the  coins  does  not  require  any  legis-
 lation;  it  can  be  brought  about  through
 the  issue  of  a  gazette  notification  by
 the  Central  Government  under  sec.  14
 (1)  of  the  Indian  Coinage  Act,  190०
 There  are,  however,  certain  other  as-
 pects  of  the  change  over  which  have
 necessitated  the  present  amendment.
 Even  after  the  ‘naya  paisa’  coins  are
 redesignated  as  ‘paisa’  coins  with
 effect  from  the  Ist  June  1964,  the  ex-
 isting  ‘naya  paisa’  coins  will  continue
 till  such  time  as  they  are  called  back
 from  circulation.  The  insertion  of  4
 new  sub-section  (4)  under  section  13
 of  the  principal  Act  is  intended—this
 is  the  first  amendment  in  this  Bill—to
 maintain  the  legal  tender  character
 of  the  ‘naya  paisa’  coins  even  after
 their  redesignation.

 With  the  renaming  of  these  coins.
 it  will  be  necessary,  with  effect  from
 the  Ist  June  1964,  to  construe  all  re-
 ferences—this  is  the  second  amend-
 ment—in  enactments,  notifications.
 rules,  deeds  etc.  to  values  expressed
 in  ‘paisa’.  This  purpose  is  proposed
 to  be  achieved  by  the  insertion  of  a
 new  sub-section  (4)  in  section  14  of
 the  principal  Act  on  the  lines  of  the
 existing  sub-section  (3).

 It  is  intended  to  bring  the  above
 amendments  into  force  from  the  Ist
 of  June  1964,  since  the  situations,
 which  they  seek  to  remedy  will  be  the
 direct  results  of  the  decision  to  rede-
 signate  the  ‘naya  paisa’  coins,  which
 will  be  effective  from  the  Ist  of  June
 ‘1964,

 These  are  the  two  amendments
 which  we  propose  which,  as  I  explain-
 ed  in  the  beginning,  are  very  simple
 and  non-controversial.  They  emanate
 mainly  because  we  want  1०  redesig-
 nate  it  on  an  earlier  understanding
 that  when  the  rupees  annas  pies  coins
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 would  be  withdrawn,  there  would  be
 No  necessity  of  having  the  prefix
 ‘naya’  or  ‘naye’.  So,  it  is  in  the  nature
 of  a  consequential  amendment.  I
 move.

 Mr.  Speaker:  Motion  moved:

 “That  the  Bill  further  to  amend
 the  Indian  Coinage  Act,  1906,  be
 taken  into  consideration”,

 va
 Shri  Heda  (Nizamabad):  I  expecied

 that  the  hon.  Minister  when  moving -
 for  consideration  would  have  given  us
 a  report  of  the  efforts  of  Government
 in/eliminating  the  use  of  annas,  parti-
 culuriy  one  anna,  two  annag  and  three
 annas  usage  in  the  general  market.
 If  you  jgo  to  the  market,  you  still  find
 people  talking  in  terms  of  two  annas
 and  three  annas.  Even  in  the  Central
 ade  we  order  cold  coffee,  we  are
 asked  to  Pay  exactly  37  nP.  Tuat  is
 what  six  annas  come  to.

 So,  the/point  is  that  it  is  not  much
 material  benefit,  if  you  take  away  only
 the  word  ‘naya’)  The  material  thing
 is  that]  you  should  cease  to  think  in
 terms  of  annas,  particularly  one  anna,
 two  annas  and  three  annas,  So  far  as
 the  4+annas  and  8-annas  are  concern-
 ed,  it  does  not  matter  because  there
 are  singie  pieces  of  that  denomina-
 tion.  But  if  somebody  talks  fin  terms
 of  one  anna  or  five  annas  or  six  annas,
 1t  is  against  the  spirit  of  the  Bill,  and
 of  the  |Act  that  we  passed,

 Therefore,  Government  should  have
 come  forward  and  told  us  what  efforts
 they,  have  made  in  popularising  the
 hew/  system  and  persuading  people  to
 give  up  thinking  in  terms  of  annas.
 1  find  that  from  that  angle,  the  Gov-
 ernment  have  not’  done  much.  I  do
 hope  they  will  take  this  occasion  to
 use  the  radio,  the  press  and  other  me-
 dia  at  their  command  |  and  see  that
 annas  do  not  enter  any  more  in  peo-
 ple’s  thinking.  With  these  words,  I
 support  the  Bill.

 Shri  Tridib  Kumar  Chaudhuri  (Ber-
 hampur):  On  a  point  10  clarification.
 The  hon.  Minister  said  that  the  naya
 paisa  coins  would  continue  to  be  iegal
 tender.
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 Shri  R.  5.  Pandey  (Guna):  Are  you
 counting  naye  paise?/

 Shri  Yridib  Kumar  Chaudhuri:  I
 have  got  it.  ‘Naya  paisa’  is  written
 here.  What  about  ten  and  five  naye |
 paise?  Will  they  all  continue  to  be!
 legal  tender?

 Shri  B.  R.  Bhagat:  Yes.

 16.20  hrs.
 (Mr,  Deputy-SPEAKER  in  the  Chair]

 Shri  Morarka  (Jhunjhunu):  I  only
 wanted  to  ask  a  question,  The  hon.
 Minister  said  just  now  that  this  was
 a  Bill  to’  amend  the  Indian  Coinage
 Act.  Why  is  this  word  “Indian”  still
 kept?  Here  in  this  country  we  have
 only  word  Indian  coins,|  we  do  not
 have  British  and  other  coins.  Just  as
 we  have  dropped  it  from  the

 es  ee Companies  Act  and  Indian  Income4tux
 Act  and  call  the  only  Companies  Act
 and  Income-tax  Act,  T  think  the
 Finance  Minister  could  have  taken
 this  opportunity!  to  drop  it  here  also
 and  call  it  only:  the  Coinage  Act.

 The  Minister  of  Finance  (Shri  अ.  अ.
 Krishnamachari):  Sometimes  the  Law
 Ministry  permits  us  to  bring  certain
 omnibus|  Bills  to  make  verbal  amend-
 ments  of  this  nature.  1  will  certainly
 draw  the  attention  of  the  Law  Minis-
 try  to  this,  Probably  when;  they  bring
 the  next  ornnibus  Bil],  all  this  will
 go.

 Dr.  L  5.  Aney  (Nagpur):  My  non.
 friend  suggested  that  the  use  of  the
 word  “anna”  should  be  completely  eli-
 minated.  I  do  not  think  that  by  merely
 passing  a  law  you  can,eliminate  that.
 The  word  has  been  inf  use  not  for  a
 few  years,  but  for  centuries  together.
 So,  the  best  thing  is  that  without  dis-
 turbing  your  decimal  system,  youl
 can  make  five  naye  paise  equal]  to  one
 anna,  and  have  20  annas  in  a  rupee.  If
 you  introduce  new  tables  like!  that,
 you  can  have  the  whole  system  with-
 out  disturbing  it.  It  will  be  consis-
 tent  with  the  use  of  the  word  “anna”
 which)  has  been  there  for  such  a  Jong
 time.
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 Maharajkumar  Vijaya  Ananda  (Vi-
 sakhapatnam):  What  will  be  the  cost
 invoived,  because  probably  you  will
 have  to  alter  the/  machines?  Will  it
 ००  worthwhile?

 Shri  Sonavane  (Pandharpur):  1  am
 happy  that  this  Bill  has  been  brougny
 forward  by  the  Government  to  remove
 thig  terminology]  of  naya  and  naye,
 but  I  want  to  make  two  suggestions.

 The  first  suggestion  is  this,  that
 while  having  new  coins,  particularly ;
 the  paisa  as  it  would  be  called  here-
 after  should  be  of  a  size  that  would
 be  convenient  to  carry.  Otherwise,
 even  if  we  hold  these  coins,  ail  the
 coins  slip  through  our  fingers,  It  15
 a  very  strange  thing,  and  it  is  very
 dificult  to  hold  the  coin.  Therefore.
 the  lowest  coin  should  be  of  the  size
 of  the  old  paisa,  or  at  least  of  some
 ize.  The  lowest  coin  should  not  be
 such  that  we  cannot  hold  it  in  our
 hands,  or  that  it  cannot  be  sustained
 in  the  palm  of  the  hand.  Let  us  in-
 crease  the  gize  or  the  dimensions  ot
 the  coin  in  some  way.

 My  second  suggestion  concerns  a
 legal  point.  Here  only  these  words
 naya  and  naye  are  removed  from  the
 coins.  Doe:  it  apply  to  all  these  coins
 where  naya  paisa  is  written,  because  1
 is  there  in  25  naye  paise  and  other
 coins.  My  reading  of  the  Bill  is  that
 this  removal  is  not  common  to  all  the
 coins  This  is  lacuna  according  to  me
 and  if  lacuna  is  there  Government
 should  do  something.  Otherwise  only
 the  ‘naya  paisa’  wil]  be  remcved  from
 the  last  coin  and  all  the  other  coins
 would  retain  that.  With  these  sugges-
 tions  1  woulq  welcome  this  Bill.

 Shri  C.  K.  Bhattacharyya  (Raiganj):
 Sir,  I  want  to  make  a  few  observa-
 tions.  It  is  easy  to  introduce  coins
 Sut  at  times  it  is  difficult  to  maintain
 their  currency.  That  happened  during the  British  days  also.  There  were
 coins  known  as  double  paisa  and  pies
 but  the  pies  were  never  used..  (In-
 terruption.)  I  kept  some  of  them  as
 exhibits.  They  were  of  the  same  size

 i
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 as  the  preset  naya  paisa  but  these
 wele  Never  in  the  market.  At  times
 my  apprehengion  is  that  the  naya  98132
 will  go  the  same  way  as  the  pie  did
 during  the  British  rule.  Mr,  Sona-
 vane’s  suggestion  is  an  inpertant  one.
 It  should  be  of  a  size  which  looks  res:
 pectable  or  handable.  For  that  I  say
 that  it  may  be  done  as  they  did  durinz
 the  wary  time,  in  order  to  reduce  the
 mental  content  of  the  paisa.  At  that
 time.  the  circular  disc  was  maintained
 but  a  hole  was  made  in  the  centre.

 The  Minister  of  Finance  (Shri  1.
 १.  Krishnamachari):  They  were  used
 as  washers,

 Shri  C.  K.  Bhattacharyya:  It  led  to
 more  serious  consequences  also.  When
 अ  Was  put  in  currency,  we  published
 a  cartoon  in  our  paper  as  if  g  peasant
 was  handing  over  it  to  his  wife.  In
 making  it,  the  king’s  head  had  been
 semoved.  The  peasant’s  wife  was  ask-
 ing:  where  is  the  king’s  nead.  When
 the  cartoon  was  published,  the  then
 Government  took  exception  to  it,  Be-
 sides  being  used  ss  washers  as  the
 finance  Ministcr  says,  it  leq  to  more
 serious  consequences.  Jn  any  cass
 what  I  feel  is  that  two  naya  paisa
 voing  will  remain  in  currency  and  the
 one  naya  paisa  wil)  go  out  of  exist-
 ence.  My  sugestion  is  that  this  2  nP.
 may  be  made  of  q  better  size  and  may
 be  given  a  place  in  the  system.  The
 system  is  described  as  decimal  coin-
 uge  and  in  a  decima]  coinage,  how
 can  2  nP  come  in?  I+  should  be  1,  5.
 10,  «६०.  and  the  introduction  of  2  nP
 is  8  misfit  and  a  misnomer.  My  sug-
 gestion  is  that  the  2  nP  coin  should
 be  made  the  lowest  unit  and  should
 be  given  a  size  which  coulg  meat  all
 the  objectiong  that  had  been  raised
 against  this  naya  paise  or  paise  of  the
 size  which  we  have  got.

 Shri  ह.  Kandanppan  (Tiruchen-
 gode):  Sir,  we  usually  identify  coins
 by  their  shape  size  and  colour.  Even
 the  literate  people  donot  look  into  the
 letters  written  there.  After  Indepen-
 dence,  especially  after  the  introduc-
 tion  of  the  naya  paisa,  most  of  the
 letters  on  our  cOins  are  written  in
 Hindi  alone.  Of  course  it  give  sen-

 VAISAKHA  10,  1886  (SAKA)  Coinage
 (Amendment)  Db

 timental  satisfaction  to  the  Hindi  peo-
 ple.  Please  do  not  mistake  me  but
 a  can  easily  be  done  in  all  the  four-
 ‘eon  languages  as  well  and  we  will
 siso  have  the  satisfaction  of  haviig
 Sur  own  language  in  tha:  particular
 coin.  1  feel  that  thig  suggestion  can
 visily  be  accepted  by  the  Minister,
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 aft  यशपाल  सिंह  (कैराना):  उपाध्यक्ष

 महोदय,  मैं  इस  बिल  का  कैसे  समर्थन  करू  ।

 गति  नहीं  यह  बिल  कसे  लया  गया  है  ।  क्या
 समय  फालतू  था,  या  मनी  स्पेयर  था  या  और

 कर्ड  काम  नहीं  था  कि  इम  विल  को  लाया  गया।
 हमारा  देश  एक  खास  नरह  से  नल  रत  था  ।
 रुपया  हमारी  अर्थ  व्यवस्था  की  बैकबोन
 रहा  है  और  उसके  सिलसिले  में  हजारों  साल से
 कुछ  गुर  कायम  किए  गए  थे  ।  ये  सारे  गुर  इस

 नए  सिस्टम के  यने  से  फेन  हो  गए  ।  न  मालूम
 इन  सिस्टम मे  क्या  फायदा  हुआ  है  और  पता
 नहीं  यह  किस  देश  की  नकल  में  शुरू  फिया  गया
 आज  व्यवस्था  यह  है  कि  एक  नए  कसे  की  कोई
 चीज  नहीं  मिलती,  न  सिगरेट  मिलनी  है,  न

 बीड़ी  मिलती]  है,  न  दियासलाई  मिलती  है.
 न  आन  कोई  चीज  मिलती  है  1  लेनी  एक
 नई  चीज़  पैदा  कर  दी  गयी  है  t  इसका  एक
 परिणाम  तो  यह  हुआ  है  बच्चे  इस  नए  पसे

 को  निगल  जाते  हैं  और[लागों  को  डाक्टरों को
 ढूंढ़ना  पड़ता  है  और  एक  नए  पैसे  के  पीछे
 पचास  रुपया  खर्चे  करना  पढता  है  नब  जा  कर
 बच्चे  की  जान  बचती  है

 जो  बिल  लाया  गया  है  वह  तो  अच्छा  ही
 होगा  क्योंकि  मिनिस्टर  साहब  एक  बड़े  आदमी
 हैं,  बड़े  विद्वान  हैं  और  उनकी  वजह  से  देश
 की,नाक ऊची हुई है ऊची  हुई  है  ।  लेकिन फिर  भी  मेरी
 समझ  में  नहीं  भाता  कि  इसको  लाने  का  कारण
 क्या है  कि  जिस  की  वजह  से  यह  बिल  लाया
 गया  |  अगर  इस  पैसे  को  रखना  है  तो  इसको
 इतना, बड़ा  क्या  जाए  कि  बच्चे  इसको  न
 निगल  सकें  और  इसकी  कोई  कीमत  निर्धारित

 को  जाए  ।  कीमत  तो  वही  हैं  और  पैसे  को

 कायम  कर  दिया  गया  है  ।  आज  कहीं  खाना
 खाने  जाते  हैं  तो  होटल-वाला  चावल  की
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 प्लेट  के  ३७  पसे  मांगता  है,  3६  नहीं
 ३७  नये  पैसे  मांगते  हैं  और  इस

 तरह  एक  नये  पैसे  का  घाटा  नागरिकों  को
 रहता  है  ।  मरकर  एक  पैसे  का  फायदा
 उठाती  है  जब  क  नागरिक  एक  से  का  नुक़सान
 उठाते  हैं।  यह  सब  बात  ठोक  हैं  जा  कुछ  किया
 होगा  सही  ही  किया  होगा  लेकिन  आज  तक

 मेरी  यह  समझ  में  नहीं  आया  कि  ६४  पैसे  का
 हटा कर  यह  १००  नये  पैसे  किम  लिए  कायम

 किये  गये  हैं  और  इन  से  राष्ट्र  की  उन्नति
 में  क्या  फ़ायदा  हुआ  है  7  इम  से  कितना  सहयोग
 मिला  है  यह  मेरी  समम  में  नहीं  आया  ?

 पालियामेंट  को  एक  घटा  चलाने के  लिए
 हमको  हज़ारों  रुपये  खर्च  करने  पडते  है  और
 उधर  यह  है  कि  बच्चे  यह  नये  पैसे  जो  अक्सर
 निगल  जाया  करते  हैं  तो  उस  के  निए  नागरिक
 बेचारे  डाक्टरों  को  पते  फिरते  हैं  ।  लेकिन

 चूंकि  माननीय  श्री  कृष्णमाचारी  इभ  बिल  को

 लाये  हैं  और  उनका  जनता  पर  बड़न  अहसान
 है इसलिए यह  ठीक  है  कि  इसे  पास  हो  जाना
 चाहिए  ।  श्री  कृष्णमाचारी न  गोल्ड  कंट्रोल
 आडंबर को  ठीक  करके  और  खास  तौर  से  यह
 जो  अनिवार्य  बचत  योजना  श्री  उसको

 मोमियाई  करके  और  वापिस  ले  कर  जनता  के

 साथ  बहुत  वड़ा  उपकार  किया  है।  कम्पलसरी
 डिपाजिट  योजना  को  वापिस  ले  कर  इन्होंने
 बिना  शक  जनता  का  बड़ा  अपकार  किया  है।
 लेकिन  यह  बात  कुछ  समय  में  नहीं  आई  कि

 जिस  चीज़  का  काई  महत्व  नहीं  जिससे  भारत
 को  कोई  लाभ  नहीं,  अलबत्ता  इससे  डाक्टरों

 को  प्रवीण  कुछ  लाभ  हुआ  है  और  अगर

 डाक्टरों  के  लिए  इसे  किया  हें।  नो  मुझे  कुछ
 कहना  नहीं  है  लेकिन  अगर  ऐसी  कोई बात  न
 होतो  मेंतोक्हूंगा  किबेदतरयहहंगाकि
 विजय  १००  नये  पैसे  के  वही  पुराने  ६४  पैसे
 किये  जाय,  पये  के  सोलह  आने  हों  ।  लेकिन
 अगर  इसे  कायम  रखना  ही  है  और  यह

 भारतीय  सिक्के  (संशोधन)  बिल  उन्हें पाम
 ही  करना  है  तो  फिर  कम  से  कम  इस  नये  पैसे
 के  आकार  को  कुछ  धिक  बडा  और  चौड़ा
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 mare  कर  दें  ताकि यह  बच्चों  कैसेट  में  न  जा

 सके  और  बे  उसको  निगल  न  सके  ।  इन्हीं  शब्द
 के  साथ  मैं  इग  विधेयक  का  समर्थन  कता  हैं।

 शी  शिव  नारायण  (बांसी):  उपाध्यक्ष
 महोदय,  यह  ठीक  है  कि  यह  नया  पैसा  देखने
 में  बबन  हलका  और  छोटा  है  लेकिन  इसका
 महत्व किसी  तरह  कम  नहीं  आंकना  चाहिए
 और  यह  इसी  प्रकार  है:

 “देखन मे  छोटे  लगें,  घाव  करें  गम्भीर "
 मरे  मितर  ने  जो  प्रभी  बोले  थे  उनकी  गमक  में
 नहीं  आया  कि  यह  ६४  बसों  को  हटा  कर
 सरकार ने  १००  नये  पसे  क्यों  कर  दिये?  इस
 के  करने  का  कारण  नो  बिलकुल  साफ  हैं  कि

 सरकार  दशमलव  सिस्टम  जो  कि  दुनिया  भर
 में  लाग  है  उसको  उसने  अपने  यहां  भी  इंट्रोड्यूस
 करना  मनासिब  समझा  ।  इस  के  अलावा

 नये  बसों  में  हिसाब  लगाना  भी  बड़ा  आसान
 है।  बच्चों  कों  और  बड़ों  को  भी  दशमलव
 पद्धति के  जरिए  हिसाब  लगाने  में  बडी  सुविधा
 रहती  है  और  १००  नये  पसो  का  एक  रुपया
 होता है  डस  अधार  पर  बड़े  से  बड़ा  हिसाब
 खटाखट लग  जाना  है  ।

 यह  ज़रर  है  कि  कहीं  आप  को  ३७
 नये  पैसे  बजाय  २६  नये  पैसे  क

 देने  पड़ते  हैं।  कहीं आप  ने  दो  आने

 का  सामान  लिया  और  आपने  दुकानदार  को

 चवन्नी दौ  तो  दुकानदार  आपको  बजाय  १३

 नये  से  लौटाने  कै  १०  नये  पैसे  ही  लौटाता  है
 तोनस  तरह  एक  नया  पैसा  दुकानदार  को

 मिलता  है  ।  लेकिन  उसी  तरह  जब  आप  १२
 नये  पैसे  देते  हैं  तो  एक  पैसा  आपको  बच

 लाता  हे  इसलिए  यह  एक  नये  पैसे  की  घटा  बढ़ी
 दोनों  तरफ  ही  चलती  है  ।  यहां  मैं  इतना  जरूर
 कहना  चाहूंगा  कि  कहीं  कहीं  पर  जिस  चीज
 के  दाम  दो  आने  हैं  अर्थात्‌  १२  नये  पैसे  होने
 चाहिएं  उसके  दाम  उन्होंने  अजय  १२  नये  पैसे

 के  १३  नये  पैसे  कर  दिये  हैं।  मिसाल  की  तौर
 पर  ह्ञापक  बतलाऊं  कि  स्टेशनों  पर  आजकल

 एक  कप  का  दाम  बजाय  दो  आसे
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 अर्थात्‌  १२  पैसे  लेने  के  वे  १३  नये  पैसे  मांगते
 हैं।  अब  यह  जनता  के  साथ  अवश्य  बेईमानी
 करनी है  1  वहां  इस  बारे  में  घपला  ज़रूर  है।
 जिस  टी  के  कप  की  प्राइस  दो  आने  फिक्स  है
 उसके  दाम  उन्हें१२  नयेपैसेही  लेने  चाहिए
 लेकिन वे  १३  नये  पैसे  मांगते  हैं  और  चार्ज
 करते  हैं  इस  लिए  वहां  धपला  अवध्य  है  ।

 लेकिन  जसा  मैं  ने  पहले  कहा  यह  एक  नये  पैसे
 का  धपला  दोनों  तरफ़  है  और  कहीं  हम  अगर
 एक  नया  पैसा  ज्यादा  देते  हैं  ता  कहीं  हमें  एक
 नये  पैसे  का  ऐडवांटंज  भी  मिल  जाता  है  इसलिए
 वह  लेवल  हो  जाता  है  1

 में  एक  टीचर  होने  के  नाते  उनको  ब्र  जाना

 चाहता ह  कि  यह  ६४  पैसों  के  हिसाब  में

 गड़बड़ी  रहती  थी  और  हिसाब  करना

 मुश्किल  भी  होता  था  और  मैं  उन  को  बतलाना
 चाहता हूं  कि  ६४  पैसों  के  बजाय  यह  जो
 १००  नये  पैसों  का  हिसाव  रक्खा  गया  है,
 १००  का  पेशियों  जो  कि  दशमलव  पद्धति  के
 आधार  पर  फिक्स  कर  दिया  है  वह  ठीक  ही

 किया  है  और  बच्चे  और  बूड़े  सभी  लोग  इस
 आधार  पर  बड़े  से  बड़ा  हिसाब  अड़ी  आसानी

 से  खटाखट  लगा  लेते  हैं  -  दलित  मैं  यह
 भारतीय  सीखने  (संशोधन)  बिन  जो
 पेश  हुआ  है  उसका  समर्थन  करता  हं  और
 उन  माननीय  सदस्य  को  ऐसी  कोई  घबराहट
 इस  के  बारे  में  नहीं  होनी  चाहिए  ।  उन्हीं चंद
 शब्दों  के  साथ  मैं  डस  विधायक  का  समर्थन
 करने  हुए  समाप्त  करता हं  I

 Shri  छ.  R.  Bhagat:  Mr.  Deputy-
 Speaker,  Sir,  Iam  glad  the  House  took
 such  a  keen  interest  in  this  matter.
 T  will  certainly  look  to  the  suggestions
 of  hon.  Members  who  want  the
 size  or  the  weight  or  the  shape  of
 this  nava  paisa  to  be  changed.  The
 only  difficulty  in  this  matter  is  that  I
 am  subject  to  correction—even  today
 the  value  of  the  alloy  is  more  than  the
 value  of  the  naya  paise.  So,  if  you
 increase  the  size  or  strengthen  it,  the
 cost  will  be  more.

 Secondly,  it  should  be  b  in

 am
 that  1  naya  paisa  ix  a  counting
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 or  nominal  denomination.  The  hon.
 Member  suggested  that  instead  of

 !  nP  which  should  not  be  there,  there
 should  be  2  nP  coins.  The  difficulty
 would  be,  how  to  express  odd  deno-
 minations  like  1,  3  or  5  if  you  do  not
 have  1  nP.  We  inteng  shortly  to  in-
 troduce  3  ए?  coins  and  probably  that
 may  solve  it.  We  will  look  into  it
 again  and  bear in  mind  the  sugges-
 tions  and  feelings  of  hon.  Members  in
 this  matter.

 The  point  was  raised  by  Mr,  Heda
 that  even  after  so  many  years,  this
 anna  concept  is  still  there  in  every-
 body’s  mind  and  the  value  is  expres-
 sed  notionally  at  least  in  annas.  That
 may  Or  May  not  be  so.  But  old  habits
 which  have  been  there  for  generations
 die  hard.  So,  sometimes  we  may  think
 in  terms  of  annas.  But  a  number
 of  steps  have  been  taken  by  Govern-
 ment  and  I  do  not  think  any  propo-
 ganda  is  needed.  Now  the  value  is
 being  expressed  in  naya  paise  because
 it  is  easier.  In  schools,  the  arithme-
 tical  clculations  are  taught  ६०0  the
 children  in  rupees  and  naya  paise  and
 not  in  rupees,  annas.  So.  I  hope  the
 anna  will  disappear  in  course  of  time.

 With  these  words,  I  move  that  the
 Bill  be  taken  into  consideration.

 Mr.  Deputy-Speaker:  The  question

 “That  the  आ  further  to
 amend  the  Indian  Coinage  Act,
 1906  be  taken  into  consideration.”

 The  motion  was  adopted.
 Mr.  Deputy-Speaker:  The  House

 will  now  take  up  clause-by-clause  con-
 sideration  of  the  Bill.  There  are  no
 amendments.

 The  question  is:

 “That  clauses  2  and  3  stand  part
 of  the  Bill.”

 The  motion  twas  dopted,
 Clauses  2  and  3  were  added  to  the

 Bill,

 Clause  1,  the  Enacting  Formula  and
 the  Title  were  added  to  the  Bill.
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 Shri  8.  8.  Bhagat:  1  beg  to  move:
 “That  the  Bill  be  passed”.

 Mr.  Deputy-Speaker:  Motion  moved
 “That  the  Bill  be  passed”.

 Shri  C.  K.  Bhattacharyya:  Sir,  the
 hon.  Minister  just  now  referred  to  the
 shortage  of  metal.

 Shri  छ.  R.  Bhagat:  I  said  the  value
 of  the  allov  is  more  than  the  value
 of  the  naya  paisa,

 Shri  C.  K.  Bhattacharyya:  I  only
 want  to  refer  to  certain  transactions
 that  the  Government  of  India  had  with
 the  United  States.  The  Government
 of  India  paid  back  or  dis-
 charged  certain  obligation  to  the  Unit-
 ed  States  in  rupees.  The  obligation
 was  to  pay  in  silver  only,  but  in  dis-
 charging  that  obligation,  they  paid
 along  with  the  rupee  the  amount  of
 nicke]  ang  other  metal  included  in  the
 rupee  free  of  charge.  I  would  requesi
 him  to  calculate  the  value  of  the  meta!
 tnat  has  becn  made  over  to  the  United
 Statas--nicke!  and  other  metal—be-
 cause  in  paying,  they  took  into  consi-
 eration  only  the  value  of  silver  and
 not  the  value  of  the  other  meta]  in
 the  coins.  The  entire  thing  appeased
 in  the  newspapers.  I  do  not  exactly
 remember  it,  bu.  it  was  a  good  value.
 The  hon.  Minister  may  find  it  out  as
 to  what  was  made  over  to  the  United
 States  in  the  form  of  nickel  and  other
 metals  without  getting  any  return  for
 that.

 Shri  Heda:  May  I  know  why  one
 anna  and  two  anna  coins  are  not  with-
 drawn?

 oft  बटा  सिह  (मंगा):  उपाध्यक्ष

 महोदय,  मैं  इस  बिल  का  विरोध  करता  हुं  1

 थोड़ी  देर  पहले  सरकार  ने  कुछ  एसे  प्रदेश,

 डक्स,  दिये  कि  उस  की  टकसालों  में  जो  वर्कर
 काम  करते  हैं,  उन  की  तलाशी ली  जाय ।
 हमें  अम्ब  में  खासकर  ऐसा  वाक्या  देखने
 को  आया  कि  वहां  पर  जो  बहुत  से  सिख
 नौजवान  काम  करते  हैं,  जब  वे  काम  करनेककि
 बाद  बाहर  जाने  हैं,  तो  जिस  तरीके  से  उन  की
 तना गी ली  जागी  है,  वह  बात  नामुनासिब
 है।  चौकीदार  उन  की  पगड़ियां  उतारते  है,
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 उन  की  बेइज्जती  बरते  हैं, उन  को  ह्य मिलि एट
 करते  हैं।  मेरी  इत्तिला  है  कि  अब  गवर्नमेंट ने
 सिखों  को  उस  महकमे  से  निकाल  दिया  है,  जहां
 सिक्के  ढाले  जाते  हैं  1  यह  बात  बहुत  बुरी  है।
 सरकार को  एसी  नीति  नहीं  प्रपनानी  चाहिए,
 क्योंकि  हिन्दुस्तान  में  सब  से  फ़र्माबरदार  और

 ईमानदार  लेग
 सिख

 हैं।  ये  हिदुस्तान  की
 सरहदों  की  रक्षा  परते हैं  और  बड़े  बहादुर
 2  आजेग्चाहोगाक  तिय  लोग  तक  क्षेत्र
 में भी  काम  करते  हैं,  चाहे  वह  टविनकल  लाइन
 द्  साइंस  हो  या  कोई  और  काम  हो,  वहां  पर
 वे  नदी  ईमानदारी  से  काम  करते  हैं।  इसलिए
 उन  पर  यह  शक  करना  बिल्कुल  गेर-मुनासिब
 हैकि  वे  अपनी  पगड़ियों  में  सिक्के  चुरा  कर  ले
 जाने हैं  गा  कार्ड  कंस  गवर्नमेंट के  सामने

 नहीं  आया  है।
 लेकिन  वहुत  दुख  के  माथ  कहना

 पड़ता है  कि  हिन्दुस्तान  की  गवर्नमेंट  ने  अब
 टकसालों से  सिख  नौजवानों क  हटा  दिया  है।
 इन  निए  मैं  इस  विल  का  विरोध  [करता हूं
 और  चाहना ह  कि  रकार  अपनी इस  नीति
 को  फ़ौरन  बदले  |

 Shri  T.  T.  Krishnamachari:  On  tne
 question  of  quaternary  coins  which
 were  shipped  to  the  United  States
 siong  with  a  certain  amount  of  silver.
 ihe  reason  was  this.  We  had  equip-
 ment  for  Converting  quaternary  coins
 into  silver.  It  took  a  long  time  and
 it  cost  ४  certain  amount  of  money.
 The  United  States  were  willing  to
 take  the  silver  value  of  the  quaternary
 con  in  replacement  of  the  10  million
 ounces  of  silver  which  we  had  to  ship

 As  a  matter  of  fact  the
 cost  of  conversion  of  the  quaternary  |
 coins  into  silver  was  greater  than  the  ¢
 other  alloy  that  we  could  get  from  out
 of  it.  Thercfore,  the  Indian  Govern-
 ment  did  not  sustain  any  loss  in  this.  ,
 We  do  not  know  what  loss  the  Ame-  भ vican  Government  sustained  and  how  *
 much  they  recovered.  I  can  assure
 you,  Sir,  because  I  was  responsible  for
 that  transaction,  I  took  care  to  see  that
 we  did  not  lose  anything  thereby.

 और
 as  searching  the  people  in  4

 the  Lid  5  is  concerned,  I  do  not  think
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 it  has  anything  to  do  with  this  Bill.
 Probably  they  search  the  employecs
 who  go  out  of  the  mints  to  find  cut
 if  they  are  not  carrying  away  with
 them  some  smal]  tools.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  the  Bill  be  vassed.”

 The  motion  was  adopted.

 16.43  hrs.

 INDUSTRY  (AMENDMENT)
 BILL

 COIR

 The  Minister  of  International  Trade
 (Shri  Manubhai  Shah):  Sir,  I  beg  to
 move:

 “That  the  Bill  further  to  amend
 the  Coir  Industry  Act,  1953,  be
 taken  into  consideration.”

 Perhaps  the  House  is  aware  that  the
 Coir  Industry  Act  was  passed  in  1953
 and  the  statutory  Coir  Board  came
 into  existencelin  1954.  As  a  result  of
 the  working  of  this  Boarg  for  the  last
 one  decade,  the  House  is  aware  that  a
 lot  of  improvements  have  taken  place
 in  the  coir  industry.  When  the  House
 enacted  the  Bill  in  1953,  the  industry
 was  totally/depressed.  More  than  60
 per  cent  of  the  coir  labour  was  un-
 employed  and  the  world  markets  had
 slumped  to  the  extent  that  our  ex-
 ports  of  coir  and  coir  products  had
 gone  down  to  the  level  of  Rs,  3  to  Rs.
 4  crores.  In  the!  last  one  decade,
 Particularly  in  the  last  few  years,  we
 have  been  able  to  recover  much  of  the
 lost  ground.  Now  we  lare  exporting
 almost  to  the  extent  of  Rs,  14  to  Rs.
 15  crores  worth  of  exports  and  the
 industry  is  working  practically  |in  full
 swing.  When  we  analysed  why  the
 coir  industry  in  our  country  is  not
 further  developing,  we  found  that  un-
 less  we|  produce  better  goods  for  ex-
 port,  there  can  be  no  further  improve-
 ment.  This  is  an  industry ,  hich
 92  per  cent  of  the!

 reac
 ex-

 ported  and  only  8  or  10  pe  t  is
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 being  locally  consumed.  So,  on  ene
 quiring  from  foreign  countries,  we
 were/  convinced  that  mechanisation
 should  be  introduceg  in  the  coir  in.
 dustry  in  a  gradual]  manner.  We  had
 a  tripartite  meeting  of  all  the  knterests
 in  Keraia  particularly,  because  Kerala
 accounts  for  more  than  95  per  cent
 of  this  industry.  The  rest  is  in  West
 Bengal/  Maharashtra  and  Andhra  Pra-
 desh.  This  is  more  in  the  maritime
 States  where  coconut  production  is  of
 a  large  order.  We  felt  that/  the  de-
 signs  can  improve  only  if  we
 nad  better  weaving,  better  finishing
 and  better  dyeing  facilities  attached
 to  it.  We,  therefore,  decideed  that  the
 Coir  Board,  that  is  the  Government  of
 India,  itself  should  endeavour  to  set
 up  such  ४  factory.  The  Act  931  is
 does  not  provide  for  any  such  activity
 because  it  was  not  envisa

 a
 those

 days  that  the  Coir  Board  or  tthe  Gov-
 crnment  would  have  to  take  any  res-
 ponsibility  in  this  matter.  Being  a
 new!  venture  very  few  private  com-
 panies  are  really  coming  forward  to
 set  up  such  a  mechanised  unit  because
 they  are  not  quite  sure  jwhether  the
 mechanised  unit  woulg  be  able  9
 compete  with  foreign  countries.  We
 are  convinced,  and  our  technical  sur-
 vey  shows—we  know  what  is  done  in
 Holiand,  Belgium  and  Germany  be-
 cause  these  are  the  three  countries
 where  coir  industry  is  highly  mechan-
 ised  and  which|  produce  competitive
 goods—that  we  have  the  technique
 here  and  also  the  raw  materials.  The
 fibre  is  actually  being  exported  from
 us/  Ceylon  and  Malaya.  They  do  not
 have  the  raw  material.  Therefore,  we
 can  earn  better  forei  exchange  al-
 most  to  the  extent  of{Rs.  26  crores  to
 Rs,  2  crores.  It  will  also  provide  more
 employment.  It  may  appear  to  be  a
 contradiction  in  terms,)but  when
 mechanisation  takes  place  the  present
 utilisation  will  almost  be  doubled.
 Therefore,  while  mechanisation  tends
 to  reduce  employment  per  loom,  be-
 cause

 at
 expansion  we  will  be  able  to

 provide  a  larger  employment  poten-
 tial,

 Then,  there  was  a  cess  placed  under
 the  other  Act  That  used  to  give  us


